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THE DOWRY PROHIBITION (AMENDMENT) ACT, 1984

" No: 63 oF 1984

-[11th September, 19“84]

An Act to amend the Dowry Prohlbltlon Act, 1961

Be 1t enacted by Parhament in the Thlrty—ﬁfth Year ‘of the Republlc '

of: Ind1a as follows —_—

L) Thls Act may be called the Dowry Prohlbltlon (Amendment)
~Aect, 1984

. fitle

{2) It shall come into. force on such date1 as the Cent:ral Government

__‘.";may, by notification in the Ofﬁclal Gazette appoint.

28 of 1961,

o

2, In sectmn 2 of the Dowry Prohlbltlon Act, 1961 (heremafter refer-
red to as the prmc1pa1 Act),—

v (a) for the words “as con81derat1on for the marnage of the sa1d
vpartres but does not - 1nc1ude~”, the words “in connection w1th the

.~ marriage of the sa1d partles but does not mclude” shall be subst1-
: tuted : : :

(b) Explanatwn I shall be om1tted

3 Sect1on 3 .of the. pr1nc1pal Act shall be renumbered as Sub—sect]_gg
(1) of that section and,~ . . :

- (a) in sub-section 63} as S0 renumbered for the words “wish
imprisonment which may extend to six months or with fine which
‘may extend to five thousand rupees,. or with  both”, the following
shall be substituted, namely:—

Swyith 1mpr1sonment “for a term wh1ch shall not be less than
's1x ‘months, but which may extend to two years ‘and with
- fine. wh1ch may extend to ten thousand rupees or the amount
- of the value of such dowry, whichever. is more

Provided that the Court may, f_or‘.adequ_ate and special -

reasons to be' recorded in the

judgment, impose a sen.’

tence of 1mprLsonment for a term of less than six months.”;

—

_ 12nd October 1985, vide NOtxﬁcathn No. 8§ O 610 (B), dated 19-8-1985,- Gazette Of Incha,
: Extraordmaray, 1985, Part II, Section 3 (u) :

593

]

ment.

. Amend-
- ment- of

* ‘ment of

Silort _

and
commence.

section -
2.

Amend.

section
3.



504 Dowry Prokibition (Amendment) e 63

(b) after sub-section (1) as so renumbered the following sub- .'
~section shall be 1nserted namely;—

© “(2) Nothing in sub-section (1) shall apply to, or in relation’
. tO,-—-— - . : : ’ " . : .

(a) presents which are given at the time of a marriage -
to the bride (without any demand having been made in
that behalf): .

Prov1ded that such presents are entered in a list main-
tained in accordance Wlth the rules made under this Aet

(b) presen‘ts which are glven at the time of a mamage‘
{¢opr . o -to the bridegroom (without any demand havmg been made
‘ - in that’ behalf)

o o Provided that such presents are ventered in a list main-
N .,,‘}ained in, gecordance with the rules made under this Act: .

Prov1ded further that where such presents are made by
or on behalf of the- brlde or any person related to the bride,
siich presents are of a customary nature and the value there~
of is not excessive having regard to the financial status of

LUEhE penson. by Whom or on: Who'se behalf, sueh presents are

glven 7.
-Sﬁbstif_u* L4 For $ection 4 of the principal Act the followmg sectlon shall be :
tion of ,.substltuted namely —
seetiond. ., : L . . _
.Penalts,' ) Yo Y43 any person demands direetly or. 1nd1rect1y, from the parents - .
for -+ ey other relatives of guardiah of a bride or bridegroom, as the case
“demeand- . may be, any dowry, he shall be punishable with imprisonment for-
. ing dowry. . a term which shall not be less than six months, but which may extend .
to. two years and w1th ﬁne whlch may extend. to ten thousand rupees:
Prowded that the Court may, for adequate and speclal reasons
“ to be mentioned in the judgment; impose a sentence of lmprisonment
i ;ﬁer a tenm of less than six months.”
Amend- In sect on’ 8 of the prmelpal Act——
ment of .‘ - ' : :
section & (a) in' sub- sectmn (1) for the words “one year Wherever they

-oeeur, the words “three months” shall be- substltuted

() for ‘subiseetion (2) the followmg sub-section shall be sub-
stttuted namely . S

K (2) If any person fails to transfer any property as required
o ‘by sub-sectlon I w1th1n the time limit specified therefor, he

“pot. Be less thah six mbrths, but which thay ektichd 10, tWo years
or Wlth fine whlch may extend to ten thousand rupees of with
“both. :

-5 veal?

‘shall be punlshable with imprisonment for a term which shall -/
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(c) after sub-section (3), the foll:owmd sub—sectlon shall be

lnso;ted namely: —

“(3A) Where a-person convicted under sub-section (2) for
failure to transfer any property as required by sub-section (1)
hag not, before his conviction under that sub-section, transfer-
red such property to the woman entitled thereto or, as the
case may be, her heirs, the Court shall, in addition to award-

ing punishment under that sub-section, direct, by order in
writiﬁg, that" such person shall transfer the. property to such

woman or, as the case may ‘b'e,‘ her. heirs within such period

as may be specified in the brder, and if such person fails to

comply with the direction within .the period so specified, an

~amount equal to the value of ‘the property may be  recovered

from himj as if it were a fine imposed by such Court and paid

to such woman or, as the case may be, her heirs.”.

" 6. Tor section 7 of . the pr1nc1pa1 Act, the followmg section-shall be Subs.ti-.

substltu’red namely: — . o ! jz?ﬁon
R __M B o o section 7.
,A;‘7 (1) Notw1thstand1ng anythlng contalned in the Code of Crimi- Cogﬁi- ‘
2011974, . nal Procedure, 1973 — . ' zante of
) . offences,

A (a) no court’inferior to that of a Me'tfopdlit‘an Magistrate or
"a.Judicial Magistrate of the first class shall try any offence undex-
this Act;

"(b) no court shall take cognizance of an offence under thls A
~ Act except upon— '

7 (i) its own knowledge or é, police report of the facts
which constitute such offence, or

. (i) a complaint by the ‘person aggrieved by the offence
or a parent or other relative of such person, or by any
recognized welfare institution or orgahisation;

(c) it shall be lawful for a Metropolitan Magistrate or a
Judicial Magistrate of the first class to pass any sentence -autho-

rised by this Act on any person convicted of any offence under
this ‘Act.

Explanation.—For the purposes of this sub-section, “recognized
welfare institution or organisation” means a social welfare institu-

tion or organisation recoghized in this behalf by the Central or
State Government, '

(2) Nothing in Chapter XXXVI of the Code of Criminal Pro-
9 of 1'5)74. : cedure, 1973, shall apply to any offence pumshable under this Act., -
3 Law——77 ~ =. -

'
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= For section 8 of the principal Act, the followmg sectlon shall be

aubs‘tltuted namely —
%8 (1) The Code of Criminal Procedure, 1973 shall apply to
offences under this Act ag if they were cognizable offences—
'(a') for the purposes'of-'investigation of such offences; and
(b) for the purposes of matters other than— .

(1) matters referred to in section 42 of that Code and

(i1) the arrest of a person w1thout a warrant or w1thout'_

“an order of a Magmtrate

(2) Every oﬁence under this Act shall be ba11ab1e and non-
Lompoundable ? :

8. In sectron 9 of the prin.cipal Act, sub-section ) shall be renumber-

~ed. as sub-section (3) thereof, and before sub-section (3) as so renumber- -

-ed, the following sub- section shall be inserted, namely —

*(2) In part1cu1ar and without pre3ud1ce to the generahty of
the foregoing power, such ritles may provide for—

(a) the form and manner in which, and the persons by
whom, any list of presents referred to in sub-section (2) of

sectlon 3 shall be maintained and :all other matters con—
. nected therew1th and . : :

2 of 1974,

(b) the better co-ordination :of pohcy and: act1on with .

'_'___'respect to the administration of this Act.”,



